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In view of the stand taken by the respondenis that
the applicant has not impleaded Smt. Prema Devi as party
respondents, who is also claiming pensionary benefits,
learned counsel for the applicant submits that he wants to "

| withdraw this OA with liberty reserved to him to ﬂle
substantlve OA for the same cause of action.

Accordmgly, the OA is disposed of vxlith liberty.

- '_.( | reserved in the aforesaid terms. ,
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